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Vi kas Deshpande ... Appellant (s)
Vs.

Bar Council of India and Os. ... Respondent (s)
( Wth office report )

Date: 21-11-2002 Thi s/ These natter(s) was/were called on for
heari ng t oday.

CORAM :
HON BLE MR, JUSTI CE V. N. KHARE
HON BLE MR JUSTI CE ASHCOK BHAN

For appellant (s) I n- person

For respondent (s)
No. 2 M. VB Joshi, Adv.

UPON hearing appl.in-person & | earned counsel, the Court made the
following ORDER

..... L....l....T.......T.......T.......T.......T.......T....J
The appellant in-person started his arguments at
10.35 a.m and concluded at 11.50 a.m Thereafter M.
VB Joshi, learned counsel argued his case for five
m nutes, when the Court reserved its judgnent.
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(Al ka Dudej a) (S. Krishnan)
Court Master Court Master



